FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process of Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SHIB DASS METALS PRIVATE
LIMITED

RELEVANT PARTICULARS

1. Name of Corporate Debtor SHIB DASS METALS PRIVATE LIMITED
2. Date of Incorporation of Corporate 18 November, 1986
debtor
3. Authority Under which corporate debtor Registrar of Companies, Delhi
is incorporated /Registered
4. | Corporate Identity Number /Limited CIN: U74899DL1986PTC026121
Liability Identity of corporate debtor
5. | Address of the registered office and Registered Office:
principal office (if any) of corporate 1/7B Asaf Ali Road New Delhi-110002
debtor
6. Insolvency Commencement date in | 015t August, 2023, (Order received by IRP on
respect of corporate debtor 3 August,2023)
7. Estimated Date of closure of insolvency | 28t January, 2024 (180t day from the date
resolution process of commencement of Insolvency resolution
process)
8. Name and Registration Number of | IBBI/IPA-002/IP-N00960/2020-2021/13054
Insolvency Professional acting as Interim
Resolution Professional AFA Valid upto: 01.05.2024
9. Address and Email of the Interim | F-703, Munirka Apartments, Sector-9, Plot-
Resolution Professional as registered with | 11, Dwarka, New Delhi-110075
the Board
Email: mcjain.jmca@gmail.com
10. | Address and Email to be used for | Mavent Restructuring Services LLP,
Correspondence with the Interim | B-29, LGF, Lajpat Nagar-III, Delhi 110024
Resolution Professional, if different from
those given in serial number 9 Email: shibdassmetal.cirp@gmail.com
11. | Last Date of Submission of Claims 15% August, 2023
12. | Classes of creditors, if any, under clause | Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals | Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)
14. | (a) Relevant Forms and (a)Web Link: -

(b) Details of authorized representatives
are available at: -

https://ibbi.gov.in/home/downloads
(b) Not applicable

Notice is hereby given that the National Company Law Tribunal, Delhi Bench-III, ordered the
commencement of a Corporate Insolvency Resolution Process against SHIB DASS METALS
PRIVATE LIMITED.

The creditors of SHIB DASS METALS PRIVATE LIMITED are hereby called upon to submit
their claims with proof, on or before 15™ August, 2023 to the Interim Resolution Professional
at the correspondence address mentioned against entry No. 10 only.




The Financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit claims with proof in person, by post or electronic means.

A financial creditor belonging to a class (Not Applicable), as listed against the entry No. 12,
shall indicate its choice of authorized representative from among the three insolvency
professionals listed against entry No.13 to act as authorized representative of the class [Not
Applicable] in Form CA.

Submission of false or misleading proof of claims shall attract penalties.

oy
- )/ A
Z_KL 2 IBBIHPA-OOZ,I
MUKESH CHAND JAIN 1P-N00360

Interim Resolution Professional

SHIB DASS METALS PRIVATE LIMITED

IBBI Reg. No.- IBBI/IPA-002/IP-N00960/2020-2021/13054

Phone: - +91-9810147919

Email: shibdassmetal.cir mail.com, mcjain.jmca@gmail.com

Place: New Delhi
Date: 03.08.2023
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FINANCIAL EXPRESS

FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insalvency Resolution Pracess for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

DUXTON HILLS BUILDER PRIVATE LIMITED
RELEVANT PARTICULARS

'.|Name of Corporate Debtor | Duxten Hills Builder Private Limited

form provided at the website:www.bankeauctions.com.

Offlce at Plot No 98, UdyogV|har Phase-1V, Gurgaon 122015 (Haryana) and Branch Offlce at "Plot No. 30/30E Upper Ground Floor, Main Shivaji
Marg, Najafgarh Road, Beside Jaguar Showroom,Moti Nagar, New Delhi" under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002(hereinafter "Act"). Whereas the Auhorized Officer ("AQ") of IIFL-HFL had taken the possession of the fol
lowing property/ies pursuant to the notice issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS§
IS WHERE IS BASIS & AS IS WHAT IS BASIS" for realization oflIFL-HFL's dues, The Sale will be done by the undersigned through e-auction plat

2 | Date of incomaration of Camporate Debtor | Novembar 23, 2005

3. [Mugnority under which Corporate Debtor i | Registrar of Comparnies, Dalkhi
neomporgied / registensd

4, |Corporate [dentity Mo, | Limited Liabdity | UB51000L2006PTC 142867

Inentification No, of Corparate Dediior

. |Addrass of the registered office and iﬂh‘-lnder Wil Complex, Plot No, 9, Office Mo, 9, First
principal offics (i any) of Corporate D&I:n"rn Floor, Dharamyir Marked, Badarpur, Mew Dedhi-110044.

ﬁ_' Irrs.u".'entg,- commarcament date i I Auﬂlﬁtﬂl Eu;i_l'_l,
raspect of Comparate Dabbor I

. | Estimaled date of closune of insohwency i..lanuar"r 29, 2024
_|resolubon process —
B. |Mamea and Reqistration number ofthe | Vineet Gupta
insolvency professonal acling as (menm | Reg. Mo.: IBBIIPADO1/IP-P-016A01201 9-202041 2580
| AFA valid upte: October 20, 2023

Resolufion Profassianal
. | Address & email of the interim resalution | Regd. Add.: H-1555, Basement, Unit -1, Chittarangan
Park, Maar Polce Slatian. New Dethi - 110014

prafessional, &5 regislersd with the baard

E-mail: ipvineeL rvifigrmad com
Caorrespondence Add.: H-1355, Baseman,
Unit =1, Chittaranjan Park, Mear Polica Statian, New
Delhi-110019, E-mail; ip.duxtenhis@gmail com
16th August, 2023
Mot Applicable

o

1, | &doress and e-mad :u I:-e 1=e far
comespandenca wilh tha Inlenim
Resahilion Prafessional

11.| Lastdata for submission of claims

12| Classas of credilors, § any under clause (b)

afsub-saction ([GA) of seion 21, asceriained |

fry the Inledm Rasclubion Pralessional |

13,| Mames of inzohancy professionals denlfied

10 act as auihonisad representaiive of credionrs

inacass [finea rames loraack class)

14 (a) Ralewanl farms and

(k) Detais of suthorized representatives
are available at

Motioz is hereby gn-'.-m that the Nationa E-:nrrn:ln,' Law Tribunal, Mew Delhi Banch VI has ardered the

commencement of a corporale inschvency resalution process of the Duxton Hills Bullder Private

Limited on August 02, 2023,

The credisars of Duxten Hills Bullder Private Limibed, ane henedy caled upon bo submit thesr claims win

proof on or before August 16, 2023 to the Interm Resolution Prafessional at the address menfioned

agamnst entry Ma, 10

Thea financigl creditors shal submit thair ciaims wilh procf by eleciranic means anly, A alher crediiors may

submitthe claims with proafin person, by post oe by elecinonic maans.

submission of falss ormiskeading proofs of daim shall atiract penalties.

Mot Apphicable

{a} Web Bnk: hitps:ibbi.govinthomeldownlnads
(i) Not Applicable

Vineet Gupta
Date ' 0408 723 Intenim Resolution Professional for Duxton Hills Builder Privale Limited
Flace: Mew Delhi IBBI Reg No.: IBEL F'A-I.]Eﬁ.llF'-P‘-I:I1EjHEI.'El:‘J1?—2IJEI]."EEE-EJ}‘

FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankrupicy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
RELEVANT PARTICULARS
1.|Name of Corporate Debtor SHIB DASS METALS PRIVATE LIMITED
2. |Date of incorparation of Corporale Dedler | 181k Movember, 1586

3, [Bulhanty under which Corparate Deblor is Registrar of Comgarees, Dalhi
incarporated | regisiered

4, |Corparate Wenfity Mo ! Limied Liability
Kenlifization ko, of Carperata Debior

. [Bdcress of the regitarad affice and
prircipal office (if any) of Corporate Debbar
A, [Insolvency commeancemen dale in
respict af Corparate Deblor

7. |[Eshmated dafa of closure ol insohwency
resalulion process

B |Mame and Registraion number of the
insotvency profeszional acting as Intarim
Resalution Professional

0. |Addrass & email of the inferm resoiution
prodessional, a5 regisiarad with the board
Ackdrass and a-mail 1o be used lor

cormaspandance with the [nbanm
Resclution Professional

11.| Lastdale or submissionof ciaims
Claszes of crediors, if any, under ciausa {b)
of sutsechon [BA] of secion 21 ascafansd
bry e Inkerim Resobtion Professionat

13 | Names of inschency profassionals iderified

I act as authorised representative of creditors
in ackass (three names dor each class)

[a) Refevant forms and

() Details of authorized repraseniatives
arg avaitable at

Motice is hershy pven that the Malicnal Company Law Triounal, Delhi Bench-lll. ordered ihe

commencement of 8 Corporate Insolvency Resoiufion Process sgainst Shib Dass Metals Private

Limited on 15t August, 2023,

The creditors of Shib Dass Metals Private Limited ane hanaby caled upon to submit felr claims with

proaf, on ar befors 151k August, 2023 1o the Interm Resclufion Professonal at the comaspondencs

acdress mentioned against enlry Ko, 10anly

The Financial cradiiars shall submil thair cams with proal by alactranic maans onfy, AR alher crediars

may submit ciaims with procd in parsan, by postar electonic maans.

A finencial crediar belonging fa a class (Not Applicable), as listed against e entry Mo, 12, shallindicale

ils chace of authonzed representaliva Srom amang the three insohvency pralessicnals listed egainss enlry

Mo 13 b0 a0l as aufnorizad reprasentabive of the class [Mof Applicab) in Farm CA

Submission of false or misleading proof of clzims shall atiract penaltias,

7458001 1586PTCOR6121

Reglstered Office:
Maw Dathi-110002
01 st August, 2023 [Drdar recalvad by [RP

on Jrd August 2023)

Zith January, 2024 [1E0th day from the dabe of
commencement of Insakwency resciution process)
MUKESH CHAND JAIN

Reg. No.:[BEITFA-D0Z2NP-NOEE02020-2021/13054
AFA valid upte; 01.05.2024

F-T03, Munirca Aparmenis, Seclor-d, Piol-11, Daarka,
Naw Dalhi-110075 E-mail: mcjain jmcai@gmal com
Mavent Restructuring Services LLP

B-29, LGF, Lajpat Magar-lll, Dedhi-110024

| E-maill: shibdassmetal cirpi@@gmail.com

15th .ﬂ.ugusr_m&

Kal Applicable

178 Asaf A§ Road,

Not Appicatle

14, [} Web §ri: hitps:iibbl govinhemeldownloads

(b} Mod dpplicabie

MUKESH CHAND JAIN

Diate : 02082023 Interim Resohdion Professional for Shib Dass Metals Private Limited

TERMS AND CONDITIONS:
LIL=1 AY v

HECH B s} Deulaﬁd-Neﬂee—' —Resewe.P.ﬂce_
—Pemand-Notice——— —Dateof Physical———ReservePrice COI?E:;X:VIQ\:I(;) | Date and Amount property/ Secured Asset Possession a0 AnARAL
(5) / Guarantor(s) Ditf and A.Tiunt e E)rogertyiSecurtled ‘Piset Possession RS 24;18,000/~ Guarantor(s) ~23-Nov-2022-8-Rs:43;20,65411-Al that part-and-parcel-of the-propf 28-Jul-2023 (Rupe:; Tv;\énut; Lakh Only)
\ M. Satish S R 26‘;;"_;’7"2'/‘0;; ”; ! ; o “'F"T ;"‘,:l"“' ;5 “;; EZ’; 28-Jul-2023 (Rupees Twenty Four T Wiss Reena (Rupees Thirteen Lakh Twenty e/{ty be;gng Property 4%07'523’ Uth | Total Outstanding as On
Mr. Satish Saxena s.26,64,772/- (Rupees | erty bearing Plot No. -A, . - - IS REST : | ,Area Admeasurin . Tulv.
BN (S . t|o . y g Plo —Tota-Outstandingas -] Lakh Eighteen 2. MrNarain Singh Thousand Six Hundred Fifty Carpet Area 585 S?].Ft. Sale%ble Date 03-July-2023 Earnest Money Deposit
2Mrs. KanchanSaxena | ety ST 861 SE (O jarea Admeasuring 55 SAYardsi on pate 03-July-2023|  Thousand Only) (Prospect No Four Only) Aol Mo 2. Rarm Chandel R 13,72,203/- (ENID)
3M/S SS Traders osusan $venO lfn re Third Floor with Roof Rights, Reaf Rs.26,53,233/- IL10129727) ——Bid-Increase-Amount—— Enclave, Mohan Garden, Uttan (Rupees Thirteen Lakh Rs. 2,00,000/- (Rupees Twa
(Prospect No. eventy Two Only ) LHS Kh No0.23/6/2 and 7 Min (Rupees Twenty Six (EMD) Rs. 25,000/- (Rupees Twenty | Nagar, New Delhi-110059 Seventy Two Thousand ’ ,I_akh Only)
IL10211510 Bid Tncrease Amount | Village Razapurkhurd, Block-A-2 Lakh Fifty Three Rs.2,41,800/-(Rupees Five Thousand Only) (Built up area:- 527 sq. ft.) Two Hundred Three Only
) Rs. 25,000/~ (Rupees Twenty | Mohan Garden, Uttam Nagar, New Thousand Two Hundred| <., Lakh Forty One T Abishok Sman | 24-Sep-2022-8Rs 434,555+ Al that -partand-parcet-of thg 26-Jul-2623 Rs—6,50,0001-
| ’ ’ ousand "Wo TIUnCee] Thousand Eight Hundreg o 9| (Rupees Thirteen Lakh Fort rty bearing Flat No - Ff-4{—Totat-Outstanding-as-0n  (Rupees Six Lakh Fift
Five Thousand Only) | pelni-110059. Thirty Three Only) Only) 2 Mrs.Neera (Rupees Thirteen Lakh Forty | property bearing Flat No (Rupees Six Lakh Fifty
. - y - Y o, P Thousand Five Hundred Fifty| Rear Rhs,Area Admeasuring ~ Date 03-July-2023 Thousand Only)
Dateof inspectionof property EMDtast Date " Suatef—'an-uf-E-kuchun—2023 A h- clion” 3. Mr.Shriniwas Five Only) 340 Sq.Ft, Carpet Area, Plot No Rs. 13,78,520/-
05-Sep-2023 1100 hrs -1400 hrs .08-Sep-2.023 till 5 pm. -Sep- rs.- rs. (pr::g:mm_ . S-44, Dif Ankur Viha, Ghaziabad)  (Rupees Thirteen Lakh (EMD)
; . 201102, Uttar Pradesh,Indi i . - i
https:l/www.bankeauctions.com and pay through link available for the property/ Secured Asset only. ) Rs. 20}?\%%/3555 pgﬁf )Twenty (Area:- 325 s:rﬂ ) radesnnd F_Sevljnty dE|gh1t_ Thotusca)ntli Rs F§5’0T0r?l (Rugegsl&xty
Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/ Secured Asset you intend to buy vide public auction y : s Ve Hundred Twenty Lnly ive Thousand Only)

For balance payment, upon successful bid, has to pay through RTGS/NEFT. The accounts details are as follows: a) Name of the Account:4
IIFL Home Finance Ltd., b) Name of the Bank:- Standard Chartered Bank, c) Account No:-9902879xxxxx followed by Prospect Number, d
IFSC Code:-SCBL0036001, e) Bank Address: Standard Chartered Bank, 90 M.G. Road, Fort, Mumbai-400001.

at Plot No. 98, Udyog Vihar, Phase-IV, Gurgaon-122015 (Haryana) and Branch Office at:- " Plot No. 30/30E, Upper Ground Floor, Main Shivaji Marg
Najafgarh Road, Beside Jaguar Showroom,Moti Nagar, New Delhi "/ " Office No 1, First Floor, Mahaluxmi Metro Tower, Plot No. C -1,Sector - 4
Vaishali, Ghaziabad, Uttar Pradesh - 201010" under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act
2002(hereinafter "Act"). Whereas the Auhorized Officer ("AQ") of IIFL-HFL had taken the possession of the following property/ies pursuant to the noticq
issued U/S 13(2) of the Act in the following loan accounts/prospect nos. with a right to sell the same on "AS IS WHERE IS BASIS & AS IS WHAT IS BASIS]
for realization of [IFL-HFL's dues, The Sale will be done by the undersigned through e-auction platform provided at the website: www.bankeauctions.com|

DatefFime-of E<Auction——
11-Sep-2023 1100 hrs-1300 hrs.

05-Sep-2023 1100 hrs -1400 hrs 08-Sep-2023 till 5 pm.

and pay through Ii.nk available for the property/ Secured Asset only.

ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.

the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

pute in tender/Auction, the decision of AO of IIFL-HFL will be final.

Tender/Auction, failing which the property will be auctioned/sold and balance dues if any wil
Place:-Delhi, Date: 04-Aug-2023

1. For participating in e-auction, Intending bidders required to-register-their-details-with-the Service Provider https://www.bankeauctions.com, well in
advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pay

2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5 min- SCBL0036001, e) Bank Address: Standard Chartered Bank, 90 M.G. Road, Fort, Mumbai-400001.
utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes. TERMS-AND-CONDITIONS:
3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%) 1. For participating in e-auction, Intending bidders required-to-register-their-detaits-with-the Service Provider https://www.bankeauctions.com, well in
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment. advance and has to create the login account, login ID and password. Intending bidders have to submit / send their "Tender FORM" along with the pay
4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, land ment details towards EMD, copy of the KYC and PAN card at the above mentioned Branch Office.
and all other incidental costs, charges including all taxes and rates outgoings relating to the property. 2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case bid is placed in the last 5 min;
5. Bidders are advised to go through the website https: //bankeauctions.com and https://www.iifl.com/home-loans/properties-for-auction for utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.
detailed terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings. 3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%
6. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:- support@bankeauc of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment
tions.com, Support Helpline Numbers:@7291981124/25/26. 4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, electricity charges, land
7. For any query related to Property details, Inspection of Property and Online bid etc. call lIFL HFL toll free no. 1800 2672 499 from 09:30 hrs to 18:00, and all other incidental costs, charges including all taxes and rates outgoings relating to the property.
hrs between Monday to Friday or write to email:- auction.hi@iifl.com 5. Bidders are advised to go through the website https://bankeauctions.com and https://www.iifl.com/home-loans/properties-for-auction for detailed
8. Notice is hereby given to above said borrowers to collect the household articles,which were lying in the secured asset at the time of taking physical terms and conditions of auction sale & auction application form before submitting their Bids for taking part in the e-auction sale proceedings.
possessionwithin 7 days, otherwise IIFL-HFL shall not be responsible for any loss of property under the circumstances. 6. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E-mail ID:- support@bankeauc;
9. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law, tions.com, Support Helpline Numbers: @7291981124/25/26.
10. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and 7. Forany query related to Property details, Inspection of Property and Online bid etc. call IFL HFL Toll Free No.1800 2672 499 from 09:30 hrs to 18:00

11. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis 8.

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of

| be recovered with interest and cost.

Sd/-"Authorised Officer, IFL Home Finance Limited.

Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the property/ Secured Asset you intend to buy vide public auction
For balance payment, upon successful bid, has to pay through RTGS/NEFT. The accounts details are as follows: a) Name of the Account:- lIFlj
Home Finance Ltd., b) Name of the Bank:- Standard Chartered Bank, ¢) Account No:-9902879xxxxx followed by Prospect Number, d) IFSC Code:

hrs between Monday to Friday or write to e-mail:- auction.hl@iifl.com .

Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical

possession within 7 days, otherwise [IFL-HFL shall not be responsible for any loss of property under the circumstances.

9. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law

10. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled and
the amount already paid will be forfeited (including EMD) and the property will be again put to sale.

11. AO reserves the rights to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis;
pute in tender/Auction, the decision of AO of IIFL-HFL will be final.

Placa: Maw Dahi

ALLIANCE INTEGRATED METALIKS LIMITED
CIN: LE5393DL1989PLCO3I540%
Second FElt-;.j}r. DLF South C |_|I§ r[L_ Saket. New Delhi-110017

IBBI Reg. No.. IBBIPA-D02/IP-NODAE0/2020-2021/1 3064

32T,

Regd. Off.: DSC-
Phone: +#31-11=40517610, E=mail: allianca.intgd@rediffmail.com; Wabsita: www.aimbin
INFORMATION REGARDING 34th ANNUAL GENERAL MEETING TO BE HELD

THROUGH VIDEO CONFERENCING / OTHER AUDIO VISUAL MEANS
Dear Members,

The 34" Annual General Meeting (“AGM™) of the members of Alllancs Integrated
Metaliks Limited (‘the Company') will be held on Tuesday, August 29, 2023, at 12:00
PM through video conferencing{™VC')/other audio visual maans ("OVAMT), in
compliance with all the applicable provisions of the Companias Act, 2013 (Act), Rules
made thereunder and the SEB| (Listing Obligations and Disclosure Requirements)
Fegulations, 2015 ("SEBI Listing Regulations") read with the General Circular Mo.
2002020 dated 5" May 2020 & General Circular No, 1072022 dated 28" December
2022, lssued by the Ministry of Corporate Affairs and Circular No.
SEBIHOICFDICMD1/CIR/PI2020/79 dated 12" May 2020 & Circular No,
SEBIHO/CFDIPoD-2/P/CIRI2023/4 dated 5 January 2023 Issued by the Securities
and Exchange Board of India [SEBI), to transact the business et out in the Notice
calling the AGM. Members attending the AGM through VC 7 OAVM shall be reckoned
far the purpose of quorurm under Section 103 of the Act.

In compliance with the above circulars, electronic copies of the Notice of the AGM
along with the Annual Report of the Company for financial year 2022-23 will be sent
ondy through email fo those members whose email addresses are registered with the
Company' Depository Participant(s). The said documents will also be available on the
website of the Company i.e. www.aimlin, the website of Stock Exchanges i.e. BSE
Limited al www. bseindia.com and website of CDSL .. www.evotingindia.com.

The Company is providing to its members a facility to exercise their right 1o vote on
resolutions proposed to be considered at the AGM by electronic means ("E-voting”)
and the business set out in the Notice of AGM may be transacted through E-Voting. The
Company has engaged COSL to provide the facility of remote E-voting and facility of E-
voting to the members participating in the AGM through YCIOAVM. The Members will
be pravided with a facility to attand the AGM through VCIOAVM through CDSL e-Voling
System. The process and manner of remote E-voling, attending the AGM through VC/
OAVM and E-voting during AGM, for members holding shares in demat form or
phyysical form and for the members wiho have not registered their email address, has
been provided in the Notice of AGM,

A member whose email address is not registered with the Compamy’ Depository
Partcipant(s) and who wish ta receive through email, the notice of AGM and Annual
Report 20222023 and obtain User 1D and password to participate in the AGM through
WGIOAYM and vote through E-voting system in the AGM or through remote E-voling
can get his/herits email address reqistered by following the procedure mentioned
bedaw:;

In case of Physical Holding: : Please registenupdate the PAN and KYC dalails
(including E-mail address and Bank Account's particulars) with the Company's
Reqgesirar and share Transfer Agent 1.e. Beetal Financial & Computer Services (F)
Limited having office at Beetal House, 3rd Floor, 99, Madangir, Behind LSC, New Dedhi
— 110062 al investori@bestalfinancial.com and beetalta@gmail.com. In prescribed
Form ISR-1 duly filled and signed along with other relevant forms. The Company has
already sent |efters to the Members tor furnishing the required details as per SEBI
Circular No. SEBI HOMIRSDIMIRSD-PoD-1/PICIR/2023/37 daled 16" March 2023,
Members may access the relevant Forms available on the website of the Company at
www.aimlLin.

In case of Demat Holding: Members holding shares in dematerialized mode are
requested to register/ update their email addresses with the relevant Depository
Participants with whom they maintain their demat accounts.

Members are requested to carefully read all the Motes set out in the Notice of the AGM
inclueding instructions for jaining the AGM and manner of casting vote thraugh remote
e-voting'e-voting during the AGM.

For further information. Mambers can write to the Company/RTA of the Company at
alkance.intgd@rediffmail.com/ investor@beetaliinancial.com .

For Alliance Integrated Metaliks Limited
Sdf
Daljit Singh Chahal

Place: New Defhi Chairman Cum Wholetime Director

FORM A

PUBLIC ANNOUNCEMENT

[Under Regulation & of the Insolvency and Bankrupicy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 20186

FOR THE ATTENTION OF THE CREDITORS OF

SKILLAR ENTERPRISES INDIA PVT. LTD.
RELEVANT PARTICULARS
1.|Mame of Corporate Debtor SKILLAR ENTERPRISES INDIA PVT. LTD.
{Date of meorporason of Corporate Deblor | 208 July, 2015

{Authanly undar which Carporata Deblor is | Registrar of Companies, Delhi
incorporated | registered

4 I: rporEta 'den‘n. rm ! Limited Lla:ult',
[danification Mo. of Coparale Dabbar

Ackirass of the registered office and
principal athce {il &y} of Corparale Dedilor

p=d

Ll

UT4140DL2015PTC263386

]

InnavE Ras Vias Sakel, Lawsr Ground Floor, Sakal
Salcon Rasvias, Ditdel Cenlra, Saclord, Pushp Yinar,
Ml T Sabect City Wl Mall, Mow Dedhi-110 047

18th May 2023 (Order Recerved By IRP

o 02 Auguet 2023

19th January 2024

k. |Insalvency commencement dase in
respact of Conporata Debsor

7. |EsSmated date of chasure of insolvency
|fegolilion process

& |Name and Hﬂguslrahm number of the
irecdaancy professional acting as knledm
Resoiution Professional

8 | Andress & emal of e inbenim rasolufion
professiongl, as registerad with Bie boand

|MAHESH TANEJA

Reg. No.: IBENIPA-D02/P-MO0TI9/2018-10/1 2326
AFA valid upto; 10,12 2023

AE-173. Ehalimar Bagh, Delhi = 110 (88

E-mail; maheshtangjal N i@yahooin

MAHESH TANEJA

1622, LGF, East Paiel Magar, New Dethi- 110003
E-mall: cirp.skillarenterprisesipl@gmail.com
16th August, 2023

Mol apphcable as par the infarmaton
with the IRF a5 of now

10} Address and e-mall to be usad for
comespondence with $he Inkedm
Resalution Professona

11.| Lest dzda for submissianaf clsims

12| Clazzes of creciloes, if amy, undar dlaiss (b)

| pfsubrsadion (BA) of sachion 21, ascerzined
| by the Inbesim Rescliticn Professonal

13| Kamez of insolvency professional iantiiad
foactas authorsed represaniative of creditons
ra dass (thraa namas faraach class)

14} {a] Refevant forms and
{b} Details of authorzed represantatives

ang avalable at

Matice is hereby given that e Malicnal Company Law Tribunal, New Delhi, Cour-V has ordered fhe

pommencement of a comperaie insoivency restlufion process of the Skillar Erterprises India PvE, Lid.

on 18-05-2023{ Orders recenved an 02-08-2023]

The crediars of - Skillar Enterprises India Pvt. Lid., are heretiy called upon to submi ther claims with

prood on ar before 16-08-2023 fo fhe interim rescludion professional at the address menticned: sgainst

gnfry Mo, 10,

The fingncial creditors shall submit feirclaims with proof by electronic means anly, Allother creditors may

submit the chaims with proofin parsan, by pastar by electranic means,

A financial credilor belonging fo a dass, as lisled against the enfry Mo, 12, shall indicate is chaice of

authorized rapresentaiive from amang Lhe thrse msolvency profassonals isbed aganstentry Mo, 13 i act

as authorzed represantalive of e cass [spacity class) in Farm CA

Submission of false or misleading procfs of claim shall atiract panalties.

Mol Applicable

(&) Web link: hiips:filibbs gov inthome/downlcads
(b} Mot Applicable

MAHESH TANEJA
Interim Resclution Professional for Skillar Enlerprises India Pyt, Lid,
IBBI Reqg. No.: IBBIIPA-O02MP-NDDTIH2018-1912326

Charbee - 0308 2023
Placa: Maw Delhi

FORM A

PUBLIC ANNOUNCEMENT
[Under Requlation & of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Pracass for Corporate Persons) Regulations, 2018)

ASHOKA MACHINE TOOLS INTERNATIONAL PRIVATE LIMITED
RELEVANT PARTICULARS

!.|Name of Corporate Debtor Asheka Machine Tools Internatienal Private Limited
2. | Dt af incxrpration of Comparate Dablar | 11051582
3. |Authority under which Corporate Deblor is | Registrar of Compansas, Dalhi
neorpoesian | regiskensd
4, |Carparate Identity No. | Limied Liabslity
Henlification Na. of Corparale Detrlor

7. | Address of te regisiered office and
principal office (4 ary) of Corporata Debior

Inm*-'enr.r'.- commencement date i

U28200L1882P TCH 3641

B-GELL, Wazirpue Indl. Area,
Mew Delhi-110 052
August 03, 2023 [Order passed by Hon'Ble MCLT on

=3

raspect of Corparale Dablor 09082023, Ordar recaived an 03082023
7. |Estimaled dale of closwe of insobvancy | January 29, 2024
|rasolubon procass

Rajiv Malik

Req. Mo, IBBUIPA-DO 2/ IP-NOO391/ 2018-2018112115
AFA valid upto: 01.03.2024

8-THE, Mianwali Nagar, Calhi Rohtak Road, Mear
Peera Gari Mairo Slation, Mew Delhi-110087
E-mall; iprmalik2003ggmad.com

B2-T118, Mianwali Magar, Delhi Rohtak Road, Near
Peera Gari Metro Station, Mew Delhi-110057
E-mail: amftipl_cirpi@gmail.com

16th Awgust, 2023
Mot Applicabla

0. | Name and Regadration number of the
inselvency professional acting as Interm
Rer.r"luhm Professianal

g, | Address & Emall oft ihe inlterim resakution
professional, &s registered with the board

01| Address and e-mail to be used far

correspandancs wil tha Inlenm

Resoiution Professional

11.| Last dabe for submission of claims

12 | Classes of creditars, ¥ any, under clause (b)

af sub-zechaon (B4} ol 2acion 21, ascerlainad

fny the Inlerm Rasakutian Professional

£3.| Mamas of inschiansy prafessionals dentfied

to gt as auhonised representative of credions

in&class |lhnee names loraach class)

14 (a) Relevant foms and

i) Datsls of authonzed rapresenlateas
are available at

Mok n:,e-"ilsu*"lé'rsll:'u!.: g'.ren thal Be Mational Company Law Trbunal bas ardered the commencemant of a

corparate insclvency resclutan process of the Ashoka Machine Tools International Private Limited

vite order passed on August 01, 2023 (arder recesved on 0308, 2025

The credars of Ashoka Maching Teoks International Private Limited, are hereby called upan losubmit

feir claims with procf an or befare16,08,2023 fling fourteen days from the appeintment of the insarim

rezclution professanal] o the mlenmnesalubon professianal &t the address manbored aganst enfny Na. 10,

Tha hrancial eredfars shal submed lhais déams with proal by akclranic means anly. All othef creditors may

adimt the claimswith prooflin persen, by post or by electonic mears.

A financial cred®or belonging o 2 class, as ksted against the entry No. 12, shal ndicate its choics of

authorsed represenalive fram emeng the thres insalvency prafessionals listed egainst enlry Ma, 13 fa acl

as aulhonsed represantative of the clazs fspecily dass] in Fom CA. -MA sdi-

Submission of false or misleading proofs of claim shall attract penalties. Rajiv Malik

interim Resolution Professional for
Ashoka Machne Tools Infemational Privale Limited

Mot Agplicalhe

(&) Web link; hilpsifibbi.gov.inhome/downioads
(b} Physical Asdress: Mod Applicable

Date ; 03.08 323

Date: 03.08.2023

financi“. ep' .in

DIN: D3331560

Place: Delhi IBBI Regn. No.: BBIIPA-DDZTP-NOD331/2018-20181 2113
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MNotice is hereby

each Account,

axercise of powers confarred under Saction 13{2) and 13(12) read with Fules 8 & 9 of Security Interest (Enforcament) Rules, 2002, the
Authorised Officer issued a Demand Notice on the dates noted against each Account as mentioned hereinafter, calling upan them to repay the
amownt within B0 days from the data of receipt of the said Molica. The bormowers Bawving failed 1o repay the amaunt. nofics is hereby givan 1o the
under noted bormowers and the public in general that the undersignad has taken possession of the propertyies described herein below in
axarcisa of powers conlarmad on himvher under Sec 1304 ) of the said Act read with Rulas 8 & 9 of the sawd Rulas an the dates menfionad against

The barrawer in particular and tha publbs in genearal is hereby cautionad not to deal with tha properdyies and any dealing wilh the properyfies will
be subjecitothe charge of Indian Bank for the amaounts and interesis therecn mentioned against each account harein below:

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date o
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost

—Place=Dethi; Dater04-Aug-2023 Sdf-—Authorised -Officer, HFL Home Fimance Limited;

Zonal Office,
55 The Mall, Meerut Cantt

POSSESSION NOTICE

(For Immovable Property)

given under the Securilisation and Reconstruction of Financial Assets and Enforcement{Security) Interest Act, 2002 and in

Borrower [/ Guarantor

(2] Diate of Demand Hotice
Description of the Property El]:l‘ﬂatl of Possession Mafica
¢

Name & Address | Outstanding Amsunt

Mortgagar).
MuzaffarMagar.

Muzaffar Nagar,

BRANMCH: KNM Asthal , DNst. MuzaffarMagar
1. 8mil Suresh Wati Wla Shr ilam Singh [(Borrower &
Address:-

2. Shri llam Singh Slo Shri Chaudhary Pritam Singh
(Guaranter) Address: B-16, Khalapar Rampuram, Disi

Al that part & parcel of a residential Mo, B-19, City board Mo,
918- Khalapar, Dist. Muzaffarnagar, area admeasuring 250 53.
ward i the narme af Smt, Suresh wab, Boundries are as under;
East: Rasta &' wids., West: Rasta 24" wide, North: House of Ajai
Chakar, South: Cthers.

{a)18.03.2023
{b) 01.08.2023

ic) Re.27,10,773.00
as on 01.08.2023 = milanes]
and other expenses +
charges woaf 02.08.2023

B-16, Khalapar Rampuram, Dist

U.F

(Borrowar’Moriga

BRANCH: PINNA, Dist Muzatfarbagar

1. MiiS Star Trading Company a proprietorship firm throwgh
its proparitor Smi. Sayyeda Asma Jabi Address: BERNEL,
Amba Vihar, Gali ne. § Muzaffarnagar, Distt. Muzaffarnagar,

2. 3ml. Bayyeda Asma Jabi Wio Mr, Sayyed Mohd, Nadeem

no. 5, Muzaffarnagar, Distt. Muzaffarnagar, U.P.

2. BB 16, Amba Vihar, Gall ne. 6, Muzaffarnagar, Pargana &
Tehsil & Distt, Muzaffarnagar,

3. Mr. Sayyad Mohd, Hadaam Slo Shri Sayyed Azhar Hussain
(Guarantor) Address: 1. B60/84, Amba Vihar, Gall mo. 5,
Muzaffarnagar, Distt. Muzaffarnagar, U_P.

2. BE116, Amba Yihar, Gali na, §, Muzaffarnagar, Pargana &
Tehsil & Distt, Muzaffarnagar

1. Al that part & parcel of a esidential plol & constructions
thereon, bearing khasra no, 2142, total measuring area 132.95
5q. yards or 11116 5g. meters_ situated at mohalla Amba Vihar,
Pargana, Tehsd and Distt, Muzallarnagarare as under East;
Rasta 30 feet wide, West: Plot of Shri Mohd. Islam Advocate,
North: Plolof Smi. Imrana Begum, South: Plotof Shh Mohan Lal
CwnerTitle holder: Smi, Sayyeda Asma Jabi Wie Mr,
Sayyed Mohd. Nadeem Rio 860/116, Amba Yihar, Gali no. 6,
Muzaffarnagar, Pargana & Tehsil & Distt. Muzaffarnagar,

{a) 01.05.2023
(b} 01,08,2023
{ch Rs. 33,10,033. 0
as on 01.08.2023 + interas!
ard olher expanses +
charges woel 02082023

gor) Address: 1. B60/E4, Amba Yihar, Gali

2. Hypothecabon of stock, raw matedal, stock in process,
finshed goods, olher consurnable store & spares, Book
debtsireceivables, current & fixed assets of the firm both present
& future,

BRANCH : Pinna

1, Dist, Muzalfar Nagar

1. Mr.Rishipal Singh S'o Mr.Ramsharan (Bormmower} Rio
Main Road, Mear Hutch Towaer, Gandhi Magar, Bukra,
Muzaffarnagar, Uttar Pradesh-251001

2. Mrs.5unita Singh Wio Mr.Rishipal Singh {Co-Borrowear &
Morigagor) Rio Main Road, Mear Hutch Tower, Gandhi
Magar, Kukra, Muzaffarnagar, Uttar Pradesh-251001

AR Thal part & pancel of 3 Residential Plod & constructions hersan,
Part of Khasra no. B8 & 100, lotal Area 125.33 5q, yards or 104.77
Sq. mirs, sifuatad at Mohalla Gandhi Magar part-3, Village Kookra
{Bahar Hadood), Muzaffamagar, Distt. Muzaffamagar: East 47
Tl Plod of Rajhala Devi, Wesh 4T TeetPlal of Shashi, Maorih: 24
faat! Plot of Surekha, Soulh: 24 faet’ Rasta 20 feslwida
CrwenerTitle holder: Mrs. Sunita Singh wic Mr. Rishipal Singh
Rlo Main Road, Mear Hulch Tower, Gandhi Magar Kukra,
Muzaffarnagar, Uktar Pradesh-251001

{a) 01.05.2023
(b} 01.08.2023
(c} Rs. 25,01,278.00
+ imterast and other
axpenses + charges

Date - 03.08.2

023 Place - MEERUT Authorised Officer

bl ol b o

Stressed Asset Management Branch
=G0 137138, 5ector-8 G, Ghandigarh-160003
Meb, BE50478T30,
Email:ubin057811@unionbankofindia.bank

Union Bank E-AUCTION
of India

SALE NOTICE
i Geiwgrrerar oF Wil Lisinomairyg

APPENDIX-

L'i'-'_l:_'i_l-'1lr |r'|._..'|‘._j|_.||':'|1_l-;]' o U
Assels and Enforcement
chafpes and costs

-91:1”1 0 e rl:l-\. |

nlerest,

-l
he p

|

No

Mame of the
Account

M/s Hillsfood Agro
Beverages Pvi Lid

Motice s hareby given o the pubhbc in ganeral and to the Bormmower/s and Guaranton's in particular by the Authorized Officer, thal the under menboned

of Secunty Interest Act, 2002, will be sald by E-Auction as mentioned balow for recovery of under menticned dues and further

warrantes and indemnities

The under mentioned property/ies will be sold by “Online E-Auction through website www.mstcecommerce.com,

*Minimum bid incremental value for each bid is Rs. 10,000/- or in multiple thereof.,
*Any encumbrances over the property/ies is not Kknown to the Bank/Secured Creditor.

IV-A [See proviso to rule 8 (6)] Sale notice for sale of immovable properties

wan Bank of India, laken possasson undar the provEsIan ol Soction 1:I|_=|-'| W Securitization and Reconsiruction ol Financial

as delailed balow

ion “AS IS WHERE IS WHATEVER THERE IS AND WITHOUT RECOURSE BASIS" as

[=jLe

BUCH Bald 15 wilhout any kimd of

on 24.08.2023 from 11.00 AM to 04.00 PM.

Demand Notice
Date &
Amount Claimed

21.086.2021

it =olan, Himachall Rs, §,62,60,660.88 (Rupees Five Crores Sixty
174203 (Through Directors Mr. Sudheer Kumar Supta | 1. | akhs Fifty Thousand Six Hundred Sixty and

Name of the
Borrower/Mortgagor and
Guarantor

Reserve Price

Borrower : Mis Hillsfood Agro Beverages Pvi. Lid. Plot Mo, 21-C
Industnal Area, Lodhi Mapra, Tehsil- Badd) , Distl
Fradas

Gupta House Mo 1383
S0 Padam Sam
sraih) Bhared-1 | Indirapiur
B.251002 4. Mr. Sanjay
12-0-Fd Shakl Khamnd-||

:.a“,‘. 5 4 \'"'l'\-.l'”-""" I HLE

40000598375] & Assel
siluated af Flal No. F-d

and Mr. Pradeep Humar Gupta) Directors:

Mirmar Gupla =0 Fadam Samn Gupla House
Gupta Hios

Details of the Propertylies to be sold (K= EET

- 1. Mr. Sudheer Kumar Gupta S/o Padam Sain | Pajsa Eighty Eight Only) as on 21.06.2021
|, Ramnagar, Kalka Panchkula, Haryana-133302. 2. Mr. Pradeep

MNo-1535, Prempurl, Muzaffarnagar, UP-251002. Guarantor! Mortgagor 1. Mr. Sudheer Kumar Gupta
me Mo 13821 Ramnagar, Kalka, Panchkula, Haryana-133302. 2. Mrs. Sangeeta Jindal VWio Anuj Jindal, H Mo, 32-A-Fd4
am, Ghaziabad, UP-201010 3. Mr, Pradeep Kumar Qupta 5/0 Padam Sain Gupta, H. No 1530 Prempurn, Muzalamagai
Mittal, H.No. 128/F, Type-5, Seclor-3, Rellance Graen, Motl Khavdl, Jamnagar, Gujrat-381140. 5. Mr. Anuj Kumar, H Mo
Indirapuram, Ghazasbad, UP-207070. 8. Mr. Sunil Kumar S/a Hajesh Chand Jindal, Address 1- BLE-0505, 06-33, Woodlands
58 Address 2- 00 Rajeah Chand & Sons Bugrasl Chopla, Sivana, Distt, Buland Shahar, UP-24541¢

Againat Morgage of (CERSAI Registration |d; (Sedcurity Interest |d

id - 200005955800 Residantial Flat balanging lo Mr. Sunll Kumar 5/o Rajesh Chand Jindal
Firgl Floor, Fiol No, J2-A Shakli Ehand-2, Indirapuram,. Digiriel Ghazlabad, Ullar Pradesh

LOT : 1
Rs. 41,00.000/-
Rs. 4,10,000/-

AL I 200 5 ;f"'l fi

admeasuring 77 20 5q. meter as document Mo, 7813 dated 06,04 2005 and boundad by (As par Valuation Hepart ) Eas

Other Vacant Plol, Westl: Entrance, Stair therealter Flat Mo, F-1 in. the same bullding. North - Flat Mo, F-J3 In the same bulding, South = Cther Vacani
Fiol. [ Type of Poassssion : Symbolic Poasession).

LOT 2. Agans!t Morigage of (CERSA|] Registration Id: (Sscunty Intarest |d A40000BE160681 & Assol |d LOT : 2
2000095087 TE) Residential Opan Plot belonging to Mrs, Sangeata Jindal Wio Anu) Jindal at Plot Mo, D-227, area :

iated ot Village Achho@, Prest Vihar, Phase-1, Hapur, Littar Pradesh - 245701 Rs. 45,00,000/-

as par Sala

Haryana- 133307

Gupta Wio M. Pradeaep

400005963002 & Assat Id

Diaad Mo, 584411 daled 20 04, 2008 and bounded by (AR par Sale Dead) East:- Plot No, D-228 Wasl: Plot No, D-228
MNodth: - Road, S n" Oihar Proparly. [ Ty pe of Possession : Symbolic Possession). Rs. 4,50,000/-
2 Mz SMS International | Borrower : M/is SMS International Beverages Pvt, Ltd, Flot No 28.06.2021

Blk'lllﬂ-li Pt Ltd 48  Industrial Area Lodh h1.|||.| lehsil- Badd Lintl Solan Hi_ﬁ_zﬂ_ﬂﬂrdﬁﬂ,ﬁz |.RI.|F|I'!". Frem Cronms T'-"'"""r' |qab Fem
- = — = ;';"'Er"'l };'a'l"*: LI "";”;H [STh.;:uﬂth”'m;'i IML Ell.ll'.lh;il'l Thirty Ekght Thousands Four Hundmed Sty Nine and

umar Gupta and Mrs, Babita Gupta) Directors: = 1. Mr. Sudheer Kumar Gupta S/o Padam aa B : P i

Sain Gupta House No. 138371, Ramnagar, Kalka Panchkuls, Haryana-133302 2. Mrs, Babita Falga Eighty Two Only) as on 28.06.2021 logother with
l:i-uptﬂ Wio Mr Sudhesr Kumar Gupta House No, 138471, Ramnagar, Kalka, FPanchiula furthesr iInterset, cost and axpensess .l 29.06.2021.

Guarantor/ Mortgagor 1.Mr. Sudhesr Kumar Gupta 5/c Padam Sain Gupla House No
Harymng- 133005 2. Mrs Sarlq“h] J4indal Wa Anu Jinda

Gupta, House No. 13831, Ramnagar, Kalka, Panchkula, Haryana-133302. 5.Mr. Sanjay Mittal, H. No 126/F, Type-5, Seclor-3, Reliance Gresns, Mot
Khavol Jamnagar, Gupral-3561140 8.Mrs. Kanchan Mittal vWio. Sanjay Mittal, M Na 126/F, "-,-|:-|' o Seclor-A Hehanose Gregns/sliance lownahip, Moh
Hhavdh, Jamnagar, Gurat-361140 7. Mrs. Rachna Agarwal W'o Sanjesy Jindal, Address 1- C/0 Rajgah Chand & Sons, Bugras Chopal, Siyana st
Buland Shahar, UP-203001 Address 2- H MNa 03-33 Block-T42 Pasr Rib St -7, Singapone Pin Code- 730833 8.Mr. Mool Chand Garg, H Mo-23314
Harampurn, Muraffamagar, L) = 8 Mr Hn]ﬂ-qﬁr Ga!u =40 Mool Chand LGarg Address - Block-633 03155 Wooodlancs Fing Road, singapone, Fin Coe
FAE3S Address 2- Houss No 23318 r'.r.1'|r14||,-|| r.1||.'.|lr.||'|.|!i|.|.| L F 2510017 10. Mr. Snnjuu'.r Jdindal ?-..'l:i-!.rjl-'.lni P Jimcal Addreass @ 1 Block f47
Pasy RIS, Strest 11, Unit -03-13, Singapore-510742 . Address : 2. C/o Rageah Chand & Sons, Bugrasi Chopla, Siyana, District Bulsnd Shahat, LR

 Details of the Property/ies to be soid (KT

138511, Ramnagar, Ratka, FanchEula
H Mo Af-A-F4 Shakh Khand-||, Inchrapuram, Ghazabad, UP-201070. 3. Mrs, Babita
Humar Gupla, House Ma. 153/56, Prempurl, Muzaffarnagar, UP-261002, 4.Mrs. Babita Gupta “Wio Mi Sudheer Kumar

Apninal Mortgage of (CERSA| Registration ld Mo: {Security Interess! id
200005956046 Residantial Flat Jomntly balonging o Mr. Sanpeay Jindal and Mr, Rajesy Garg

LOT : 1

deed No. BB16 daled 20

silunind ol Flat No. F2, 1si Floor (Back Side) al Plod Mo, 638, Shakll Khand-3, Indirapuram, Tehsil & Districi Ghazabed, Uttar Rs. 38,00,000/-

Pradesh — 201014 maasurng appx 55 00 Sq. Mt and bounded by (As Per lalest valuation) Easi — Plol No, 838, Waal — Piol Mo Rs_ 190 000/-
10, Morth - Plot No. 888, South — Front side flat in the sama bullding. (Type of Possession : Symbolic Possession) ey

LOT : 2 Agains! Morigage of (CERSA|I Ragistration |d Mo (Securily Interast |d = 4000058683812 & Assat Id LOT 2

:'C;U':‘lq"ﬁ‘.l‘i“ Res ':r"'i! al Flat Jointly belonging to M, Sanjeey Jindal and Mr. Rajeay Garg sliuated al Flat No, G2,

Groiing Fli (Back Skda) at Plot Mo, 818 Shaktl Khand-3, Indirs WpLIFAM, Tahall & District Ghazlabad, Uttar Pradash H-rl-- dunun-nuulr'

01014 st urin 0 £ r|: ool B85 00 LIJ ML and bBoundad by (A8 Par latest valualion) Eas) - Plol Mo B38, Wesl = Plol No, 8B40, .l'

North - Plot No, 866, South - Front sida flat in the same building. (Type of Possession : Symbolic Possesasion). Rs. 4,00,000/-

LOT : 3. Againsl rw:-_.u-_;-_- of (CERSAI Registration |d No: (Security Interest Id - 400005963753 & Asset |d LOT : 3

200005955899 residential open plot al Plol Mo, NK-1/1052 jointly belonging o Mra, Rachna Agoarwal We ki Rs. 2|4E1ﬂnln-ﬂﬂf.

Sanpeey Jindal "1* i Kanchan Mittal Wo Mr. Sanjay Mittal and Mre. Sangeaia Jindal WWe Mr. Anu| Jindal, Plat Mo, NK —

0s2, measunng 219.12 Sg.mit siluated al Residential Colony, Indirapuram, Ghaziabad, Uttar Pradesh as par Sale Rs. 24,60,000/-

042011 and bounded by { As par Sale Dead) Easl — Plol Mo, 888 & 1000, Wast — Road, North — Plot Na. 1053, Soulh

T - —
| S MEY Bis

Plot No. 1051, (Type of Posseasion : Symbolic Possession).

For detalled terms and conditions ol the sale, plaasa refer (o the link provided on Secured Credilors wabsile |, weww unionbankofindia. co_in and
wabsile: wiww melcecommencs, com. In casa of problem related to EMD transferEMD refund or any [ssue related (o Finance & account, bidders can
lirecily contact the help desk nos. 033-22801004/ D33-22895084 or wnite email lo bbariki@mslcindia,co.in, shembram@msicindia.co.in, The contact
delails am also provided in the halp desk meanu of tha login page al the link: hillpsSwww imslcecommeadice comiaualionhomeadibapl. For Registration
Wi !IL.:-_J i ainc] Bl r-r]q”:r--. VIR BITES e MElCBcOimimencs, Comy/ aucii |r|l|'.||'-r-.'||‘~..|| I [ L8 5 (18]

STATUTORY 15 DAYS SALE NOTICE UNDER RULE B(6)/Rule (1) OF STATUTORY INTEREST (ENFORCEMENT) RULES 2002
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Zomato Limited
CIN: L93030DL2010PLC198141
Registered Office: Ground Floor 12A, 94 Meghdoot, Nehru Place,
New Delhi — 110019, India
Website: www.zomato.com; E-mail: companysecretary@zomato.com
Phone No: +91 11 40592373

INFORMATION REGARDING 13TH ANNUAL GENERAL MEETING
(“AGM”) OF ZOMATO LIMITED TO BE HELD THROUGH VIDEO

CONFERENCING (“vC”) | OTHER AUDIO VISUAL MEANS
(“OAVM”)

Members may please note that the 13th AGM of the Company will be held
through VC/ OAVM on Wednesday, August 30, 2023 at 4:30 PM (IST), in
compliance with the applicable provisions of the Companies Act, 2013 and
the rules made thereunder ("Act") read with General Circular Nos. 14/2020
dated April 08, 2020, 17/2020 dated April 13, 2020, 20/2020 dated May 05,
2020, 02/2021 dated January 13, 2021, 02/2022 dated May 5, 2022, 10/2022
dated December 28, 2022 and other relevant circulars issued in this regard
by the Ministry of Corporate Affairs, read with SEBI Circulars Nos. SEBI/HO/
CFD/CMD2/CIR/P/2022/62 dated May 13, 2022, SEBI/HO/CFD/PoD-2/P/
CIR/2023/4 dated January 5, 2023 and other applicable circulars issued in
this regard by Securities and Exchange Board of India (“SEBI”) (collectively
referred to as “Circulars”), the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015, to transact the
business(es) as set out in the Notice of the AGM. Members attending the
meeting through VC/ OAVM shall be counted for the purpose of reckoning the
quorum under Section 103 of the Act.

In compliance with the above Circulars, copies of the Notice of the AGM along
with the Annual Report for the financial year ended on March 31, 2023 will be
sent to the members, whose names appear in the register of members as on
Thursday, August 3, 2023 and whose email addresses are available/ registered
with the Company/ depositories/ depository participants (“DP”). The same
will also be available on Company’s website www.zomato.com, website of the
stock exchanges i.e. BSE Limited and National Stock Exchange of India at
www.bseindia.com and www.nseindia.com respectively, and also at the website
of e-voting agency i.e Link Intime India Private Limited, Registrar and Share
Transfer Agent of the Company (“RTA”) at www.linkintime.co.in. Any member
requiring the hard copy of Notice of the AGM and Annual Report may write
to RTA at vishal.dixit@linkintime.co.in or the Company at companysecretary@
zomato.com.

Members of the Company holding equity shares in physical/ dematerialized
form and who have not registered their email address can register their email
address to receive Notice and Annual Report by following the process given
below:

e Click on https://web.linkintime.co.in/EmailReg/Email Register.html

e The members are requested to select the Company and provide details
such as Name, Folio Number/DP Id Client ID, Certificate number (for
physical share) PAN, mobile number and e-mail id and also upload the
image of PAN, Aadhar Card, share certificate (for physical shares), client
master datail (for demat share) or Form ISR-1 (for physical share) in PDF
or JPEG format (upto 1 MB).

e On submission of the requisite shares details, an OTP will be received
by the member which needs to be entered in the link for verification. The
above email registration process for demat holders will be temporary
registration.

In case of any query, a member may send an e-mail to RTA at vishal.dixit@
linkintime.co.in, under help section or call on Tel no.: 022-49186000.

Members who wish to register/ update their email address with the Company
may follow below instructions:

Dematerialized Shares | Register/ update the email address by following

the process prescribed by the concerned DP.

Physical Shares Register/update the details in prescribed
Form ISR-1 with RTA of the Company, at
kyc@linkintime.co.in. Further, members may
download the prescribed forms from the
Company's website at https://www.zomato.com/

investor-relations/resources.

All members holding shares in dematerialized or physical form including the
members who have not registered their email address will have an opportunity
to cast their vote remotely on the business as set forth in the Notice of the AGM
through remote e-voting or through e-voting system at the AGM.

Members are requested to carefully read the Notice of the AGM and in
particular, instructions for joining AGM, manner of casting vote through
remote e-voting or electronic voting at the AGM.

For and on behalf of the Board
Zomato Limited

Sd/-
Sandhya Sethia
Company Secretary & Compliance Officer

Date: August 3, 2023
Place: Gurugram
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ALLIANCE INTEGRATED METALIKS LIMITED

CIN: L65993DL1989PLCO35408

Regd. Off.: DSC-327, Second Floor, DLF South Court, Saket, New Delhi-110017
Phone: +91-11-40517610, E-mail: alliance.intgd@rediffmail.com; Website: www.aimlin
INFORMATION REGARDING 34th ANNUAL GENERAL MEETING TO BE HELD

THROUGH VIDEO CONFERENCING / OTHER AUDIO VISUAL MEANS
Dear Members,

The 34" Annual General Meeting (“"AGM") of the members of Alliance Integrated
Metaliks Limited (‘the Company'] will be held on Tuesday, August 29, 2023, at 12:00
FM through video conferencing™C')other audio visual means (“OMAM®), in
compliance with all the applicable provisions of the Companies Act, 2013 (Act), Rules
made thereunder and the SEBI (Listing Obligations and Disclosure Requirements)
Regulations, 2015 {"SEBI Listing Regulations”) read with the Genaral Circular No,
2002020 dated 5" May 2020 & General Circular No. 102022 dated 28" December
2022, Issued by the Ministry of Corporate Affairs and Circular Mo.
SEBIHO/CFDICMD1/CIR/P/I2020/79 dated 127 May 2020 & Circular Mo,
SEBVHOCFDIPoD-2/PICIRI20231 dated 5 January 2023 |ssued by the Securities
and Exchange Board of India (SEBI), to transact the business set out in the Notice
calling the AGM. Members attending the AGM through VC / OAVM shall be reckoned
for the purpose of guorum under Section 103 of the Act.

In compliance with the above circulars, electronic copies of the Motice of the AGM
along with the Annual Report of the Company for financial year 2022-23 will be sent
only through emaill lo those members whose email addresses are registered with the
Company' Depository Participant(s). The said documents will also be available on the
website of the Company i.e. www.aimlin, the website of Stock Exchanges i.e. BSE
Limitad atwww_bseindia.com and wabsite of CDSL i.e, www.avotingindia.com,

Tha Company is providing to its members a facility to exercise their nght to vota on
resolutions propased o be considered at the AGM by electronic means ("E-woting”)
and the business sat out in the Notice of AGM may be transacted through E-Voting. The
Company has engaged COSL to provide the facility of remote E-voting and facifity of E-
voting to the members pariicipating in the AGM through VC/OAYM. The Members will
be provided with a facility to attend the AGM through VC/OAYM through COSL e-Vioting
System, The process and manner of remate E-voling, attending the AGM through VC/
OAVM and E-vating during AGM, for members holding shares in demat form or
physical form and for the members who have not registered their email address, has
been provided in the Motice of AGIM,

A member whose email address is not registered with the Company! Depository
Participant{s) and who wish to receive through email, the notice of AiM and Annual
Report 2022-2023 and obtain User 1D and password o participate in the AGM through
YCIOAVM and vobe through E-voling system in the AGM or through remole E-voling
can get histheriits email address registered by following the procedure mentioned
bedow:

In case of Physical Holding: : Please register'update the PAN and KYC details
(including E-mail address and Bank Account's particulars) with the Company's
Registrar and Share Transfer Agent i.e. Beetal Financial & Compuler Sarvices (P)
Limited having office at Beetal House, 3rd Floor, 99, Madangir, Behind LSC, New Delhi
- 110062 at investonf@beetalfinancial.com and beetalrtaf@gmail.com. In prescribed
Form I1SR-1 duly filled and signed along with other relevant forms. The Company has
already sent letiers 1o the Members tor furnishing the required details as per SEBI
Circular No. SEBI HOMIRSD/MIRED-PoD-1/PICIR/2023/37 dated 16" March 2023,
Membears may access the relevant Forms available on the website of the Company at
www aimlin

In case of Demat Holding: Members holding shares in demalerialized made are
requested to register! update their email addresses with the relevant Depository
Farticipants with whom they maintain their demat accounts.

Members are requested to carefully read all the Motes set out in the Notice of the AGM
including instructions for joining the AGM and manner of casting vole through remote
e-voling/e-voling during the AGM.

For further information, Mambers can write to the Company'RTA of the Company at
aliance.intgdi@redifimall.com/ investon@beetalfinancial com

For Alliance Integrated Metaliks Limited

Sd/

Daljit Singh Chahal

Place: New Defhi Chairman Cum Wholetime Director
Date: 03.08.2023
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SHIVKAMAL IMPEX LIMITED

Rogd. Ofice: Ground Floor, Block-P.T, Green Park (Exin,) Mew Delhi-1100716
Tel: 011-26152964, e-mail: siv_kamali@yahoo.com, infodshivkamalimpey. com
WWebaite: www shivkamalimpex.com CIN: L521100L1985PLC01 %803

Extract of Unaudited Financial Results for the
Quarter ended June 30, 2023

{Rs, In lakhs)

DP/BSSTIOD/2023
\{Court Matter)

Cuarter Quarter
I?::- Particulars it Sheer ]
' Ap-Jum-23 | I0-Jun-22 | I1-Mar-23
N (Unaudited) | (Unaudited) | (Audited) |
1 TLII:II Income from I:Ipuah-::nns 994 8.56 3351
Met Profit / (Lass) for the period
2 | (before Tax, Exceplional and'or .69 5.31 13.53
Extracrdinary Hems)
Mat Profit { (Loss) for the period
3 | before tax (after Exceptional andlor 6.64 5.3 13,53
Exlraordingry lems)
Mat Profit / (Loss) for the period
4 | gfter tax (after Exceptional andfor 5.01 411 10,13
Extracrdinary Hems)
Tatal Comprehansie Income for the
= | perod [Compraing Profitf (Loss) i
* |for the period (after tax) and Other i cidh ki
Comprahensive Incomea (after tamx)]
6 | Paid up Equity Share Capital 100.56 100.56 100.56
Reseres (excluding Revaluation
7 | Resarva) as shown in Audited - - ahE.54
Balance Sheet
Earnings Per Share (of Rs, 10 (-
a aach) {nol annualized for guarter)
Basic Ra_ 0.50 Fs. 041 Re. 1.01
Dilued Hs. (.50 Hs, 041 Rs, 1.01
Motes:

1. The above is an extract of detailed format of Unaudited Financial Results filed
with the Stock Exchange under Regulation 33 of the SEBI (Listing Obligations
and Disclosure Requirements) Regulabons, 2015, The full format of the Financal
Fasults is available on the website af Stock Exchange: a1 wiwey Baeindsd, oom and
Company's Websile al waw shivhamalimpex_cam.

2, The above Financial Resulis ware reviewed by the Audit Committes and
approved by the Board of Directors of the company at their respective Meating(s)
hieddd an August 03, 2023 By the Order of the Board

For Shivkamal Impex Limited

Sd/-

Manu Jain
(Director)
DIN: 0TE0146T
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